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Pay Commission

[Shri Rajendra Singh]
-service conditions for the railwaymen
‘~ommensurate with the risk, responsi-
%ility and hazards connected with the
duties of railwaymen which are pecu-
‘liar to the railway service and
uncommon to other Government
services, With these words, I would
again counsel the Government.. ....
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Shri Rajendra Singh: Omne issue
which has been raised by the hon.
Members is that since the State Gov-
ernnients are not going to relate the
sularies and the emoluments of their
employees to the salaries and emolu-
ments of the Central Government
=mployees, it is not in the interests of
the economy of the country to allow
the Central Government employees to
get what others would not get And
make them a privileged class. I [
remeraber arigat, the hon. Minister
who is sitting here, while inaugurat-
ing a conference of some departmental
union of the employees, rebuked the
Central Government employees that
they should not insist on getting a
ketler treatment, a privilcged treat-
ment, from the Government since the
peasantry of this country, the common
people of the country, are not having
all that they want and for years
together they would not have them.
Therefore, he went on to say that they
must keep out from: demanding such
things from the Government. I agree
that the economy of the country is
not such as can permit us to indulge
in luxuries. But if it is applicable to
the under-dogs, in the words of my
hon. friend the professor over there,
those who are the top-dogs should
also be prepared to make similar
sacrifices in the name of the country
and in the name of social justice. It
is equally justifiable to demand from
them that they should make such
sacrifice. (Interruptions).

Military  training in
Saatary  fraimng

Mr. Chairman: It is 2.30 now,

1431 hrs.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

Frrry-rorrH REPORT

Shri Jadhav (Malegaon): I beg to
move:

““That this House agrees with
the Fifty-fifth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House or the 10th February, 1960.”

Shri Braj Raj Singh (Firozabad)-
have tabled the following amend-
ment.

“Subjert to the condition that
the time allotted for the discus-
sion of the resolution regarding
quitting the Commonwealth he
increased by one hour."”

Shri D, C. Sharma (Gurdaspur): [
second that amendment.

Mr. Chairman: I believe that grant-
ing one hour more is in the discretion
of the Chairman who may be there
at that time. So, I think this mey
be held over till that time.

Shri Braj Raj Singh: All right, Sir.
Mr. Chairman: The guestion is:

“That this House agrees with
the Fifty-fifth Report of the Com-
mitter on Private Members' Bills
and Resolutions presented to the
House on the 10th February,
1980."

The motion was adopted.

—

14.32 nhrs,

RESOLUTION RE: COMPULSORY
MILITARY TRAINING IN EDU-
CATIONAL INSTITUTIONS —
contd.

Mr. Chairman: The House will now
resume further discussion of the
following Resolution moved by Shri
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Prakash Vir Shastri on the 18th
December, 1859, namely:

“This House is of opinion that
steps be taken to introduce com-
pulsory military training in edu-
cational institutions.”

Out of 2} hours allotted for the dis-
cussion of the Resolution, 18 minutes
have alreadv been taken up and
2 hours and 12 minutes are left for
its further discussion today.

Shri Prakash Vir Shastri may
continue his speech.
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Mr. Chalrman: Resolution moved:

*This House is of opinion that
steps be taken to introduce com-
pulsory military training in educa-
tiona] institutions.”

There arc some amendmenls. Are
hon. Mombers moving them?

Shri U. C. Patnaik (Ganjam): T
want to move my amendment. I
move:

In the resolution.—
add at the end—

“by providing for basic military
training for all students by the
nearest Army, Navy or Air Force
units."” (2)

Shri Naldurgkar: I have got may
amendment No. 3. N

Mr. Chairman: That widens the
scope of the resolution and, for that
reason, it seems to be out of order.
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Dr. Gohokar: I move:
In the resolution,—

after the words “military
training” insert—

“for, healthy students”

Mr, Chairman: The resolution and
the amendments are now before the
House,

Shri U, C, Patnalk: In moving my
amendment and making some other
constructive suggestions on the sub-
ject, I must state that this is one of
the most important resolutions that
hag come up before this House dur-
ing this Lok Sabha session. The sub-
ject has to be approached from
various points of view, but the first
and most important matter is the
prevailing unrest among students,
what yvou may call “student indisci-
pline"”; you may cal] hooliganism or
rowdyism, if you prefer it. But, then,
there is no doubt that in our educa-
tional institutions today there iz a
great deal of unrest, which has got
to be considered from every aspect
and which has got to be checked in
the national interest, because the
student of today is the citizen and
leader of tomorrow. So, you have to
think in terms of his education and
training so that the best in him is
brought out for national service, both
in normal times and in emergencies.
Therefore, you have got to consider
it, maybe from this negative aspect
also, namely, from the viewpoint of
checking the student unrest, of mak-
ing them more disciplined members
of the national force and of utilizing
their services in a better way,

But I would appeal to the Govern-
ment to consider it from another
point of view, namely, from a posi-
tive point of view. It has been often
described that “mischief is misdirect-
ed energy”. A student or a young

Ed ti 1In

energies probably than the goody-
goody fellow, and those energies are
not being canalised properly, and for
lack of outlet the energies are mis-
directed. So, in scouting the most
elementary definition of mischief is
“misdirected energy”. So, student
indiseipline has to be considered
from the point of view of utilizing
that energy which is now finding no
outlet, which iz now feeling frus-
trated and going in & wrong direc-
tion. You have to canalise it in the
national service for building up the
cltizens of tomorrow. Therefore, 1
would request the Government to
look at this unrest problem from the
point of view of utilising their ener-
gles in the national interest. There-
fore, I would request Government 1{o
consider this subject as a very im-
portant one and to see that youth
enthusiasm is properly utilised.

Another thing that will be neces-
sary is the co-ordination between the
different departments. I will explain
it by saying that it is not merely the
Defence Ministry which is to be in
charge of training of the youth, nor
merely the Education Ministry which
is to be in charge of the subject, nor
merely the health school of Raj-
kumariji which is to tackle the sub-
ject, nor merely the Rehabilitation
Ministry from the viewpoint of
National Discipline organisation, but
al]l the departments who have got to
approach this subject as they should
approach every other subject in our
national economy, namely, a co-ordi-
nated effort to tackle the problems.

Since we achieved freedom, our
Government has forgotten one pro-
blem. It has been thinking of very
big projects, of Five-Year Plans and
so on, but it is forgetting the main
problem of organising our manpower,
of training our manpower and of mo-
bilising it, whether they be youth or
old men, for national service both in

man who shows signs of restl

and mischief is not a man to be dis-
carded, or disliked, or loocked down
upon. He has got energles, more

ies and in normal times. We
have to make our vouth as well as
others disciplined, physically fit, men-
tally alert and emotionally patriotic

emerg:
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in order to build up the country be-
cause we are feeling frustrated and
the proper atmosphere is not there.
We have got to create all that by
tackling our manpower problems as
we have not been tackling them.

In this connection I will point -out
that our youth are not having pro-
per outlet in the shape of physical
training, physical culture, military
discipline and so on. What is the
strength of our boys and girls in
schools and colleges? It is huge,
According to the latest report of the
Education Ministry—they have given
the latest report for 1856-57—the
total strength of boys and girls in
colleges and universities is 7,49,846; in
vocational, technical and special
schools it is 7,00,083. The total is
76,36,820. What is the number that
has been served by the NCC and the
ACC? NCC is a sort of military
training, of course, but ACC only
gives a military bias and social-ser-
vice training. The number in NCC
on the 1st January, 1949 was 192,253
out of which the Senior Division,
which relates to these 76 lakhs, was
only 82,653—73,407 boys and 9,246
girls. We are grateful to the hon.
Defence Minister who has announced
that he is going to expand the NCC
by about a quarter million more. I
would say that even taking all this
and the proposed expansion into con-
sideration, it is going to cover a very
small fraction of our youth in colleges,
universities and other post-matric
courses.

The total strength of our scouts is
about 5 lakhs in the whole country.
For the Junior Division, the younger
students who are very large in num-
ber, it is only tive lakh scouts. Junior
Division boys and girls are 92,258
and 17,342 respectively and in ACC,
which gives only a military bias, it is
about 8} lakhs. So, of all the student
population, not more than 10 per
cent are covered by all these systems.

The National Discipline Scheme is
being worked out In 588 schools in
Bombay, Bengal, Delhi, UP, MP and

MAGHA 23, 1881 (SAKA) «LCompulsory Military  8oo
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J&K. So, these are all the training
facilities for physical culture, military
training, military discipline and all
that, available in our schools and
colleges. I do concede that educa-
tion is a State subject. We have only
to give some sort of refresher courses,
higher education and all that. But
apart from that, it is the duty of the
national leaders to look to education
and to the training of our youth, As
I submitted, the ber of boys and
girls in our educational institutions,
who are covered by all these schemes,
including the NCC and the ACC is
not very large. 1t is not more than 10
to 12 per cent of the total.

Then there is another aspect which
I may refer to. That is also an im-
portant aspect. [t is the cost aspect.
It is true that the Centre 1s bearing
some part of the cost but the States
have to bear the bulk of the cost.
The expenditure in NCC is about
Rs, 200 to Hs. 300 per head per an-
num. The expenditure in ACC is
Rs. 65 to Rs. 70 per head per annum.
The expenditure in the National Disci-
pline Scheme is about Rs. 3 to Rs. 5
per head per annum. In scouting also
it is almost the same. So we have to
consider the question from the view-
point of cost. We have to consider the
question from the viewpont of the
number of people that we are going
to cover by all these schemes.

1 would also ask one or two other
aspects to be considered, particularly,
when the hon. Defence Minister and
his entire organisation is here. I would
like to bring to the notice of the
House some other aspects. Today
probably it is a heresy to say anything
against the NCC or the ACC. It is
true that our hon. Defence Minister
is giving hope to the country against

‘the Chinese aggression by saying that

he is increasing the NCC by about
a quarter million people. But then
I would ask a very humble question
of the hon. Defence Minister.

Shri Surendranath Dwivedy (Kend-
rapara): He does not admit that it is
an aggression,
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Shri U. C. Patnaik: I would ask
one question and that is this. How
many of these NCC and ACC boys
have been absorbed in the military
organisation during the last ten years?
1 come from a State where we have
two battalions. Not more than three
or four persons from two full batta-
lions have been absorbed during the
last ten years in military service So,
NCC and ACC training is being giv_en
but they do not accept that this train-
ing is of very great help. They have
not absorbed any of these trained per-
sonnel. You know, Sir, in the NCC
there are A, B and C certificates—
A certificate for Junior Division and
B and C certificates for Senior Divi-
sion. There are so many boys in
these universities who have won these
B and C certificates, that is, they are
considered to be the pick of the boys.
They have been, working as non-
commissioned officers, warrant offi-
cers, cadet officers, sergeant-majors
and under officers and all that, In
gpite of your having so many people
with certificates and working as ser-
geant-Majors and under officers, not
more than three or four from two
full battalions have been taken dur-
ing the last ten years in Army ser-
vice or in the Territorial Army. Terri-
torial Army is a citizen force. It
should have been easier to absorb
some of these ex-NCC cadet officers
who have taken B or C certificate in
the Territorial Army. No one is being
utilised That is one objection. You are
now flauting this NCC training in the
face of the nation which tells you
that you are not prepared to meet
the Chinese aggression, but have
you been utilising these NCC trainees,
particularly the cadet officers who
have got B and C certificates?

15 hrs.

There is no continuity in this NCC
anywhere. A man undergoes NCC
training and he is thrown out. He
joins some other service, some depart-
ment, and there is no continuity
for the NCC ftrainees either in the

in Educational Institutions.

Territorial Army or in the Home
Guards or any other organisation,
much less in your military organisa-
tion. So, I would submit that this
so-called training is not only not
adequate, not only costly, but it is of
practically no use to the nation. Of
course, & few thousands of our boys
are getting trained in drill and disci-
pline every year, I do concede that,
but apart from that minor sentimen-
ta] bencfit, it has not benefited the
defence organisation, nor it bene-
fited those boys and girls who have
undergone the training,

In every country in the scout move-
ment and military training organisa-
tions, there is always an attempt to
build up the emotional sentiments of
the boys and girls by appealing to
their nationalism. There are patrio-
tic songs, slogans, patriotic stories and
s0 on, but here-in our NCC organisa-
tion, as in the army organisation, the
biggest ban is against slogans, songs
and shouts. I have discussed this
matter with very senior officers. I
wanted to know why they do not even
sing the Vonde Mataram except over
the gramophone, why there is no at-
tempt 10 rouse the nationa] sentiment.
They have told me what they consider
to be tne real reason. They say
mere emolion should not be appealed
to boys and girls should be made to
fall in line and do the drill etc, just
as mechanitaily as possible; they must
be made to fall in line with the mili-
tary training in a mechanical way,
not by rousing the emotions and senti-
ments, be they of patriotism, be ‘they
of nationalism. That is why today in
the armed forces as well as in the
NCC this is banned. So, the approach
which you shiould give the boys and
girls is not there. You simply train
them to mechanically fal] in line; you
train them in squad drill, in arms
drill, jusi a little rifle shooting, and
then they go, and you say it is practi-
cally no use. Therefore, I would like
those concerged to see that this train-
ing for boys and girls is made uni-
versal ar [ar as possible, so that every
boy and girl who is physically fit is
given Lhe training. How can that
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be donc?—by reducing the cost, by
making it a mass organisation. How
is the cost to be reduced?

Today the cost per head in NCC is
about Rs. 200 to Rs. 300. A country
Lke ours cannot afford so much.
Here I would like to be a little hetere-
dox by bringing in what we saw in
a country which is now hostile to us
about two rears ago when a parlia-
mentary dviegation visited it, ie.,
China. The report of the individual
members has been published in this
book. In Part II of the Report 1
had given a report on Chinese mili-
tary organisation, its strength and
the methods by which it was giving
universal military training. It is true
that in today's circumstances we can-
ro! refcer to all these things with
approval, but if there is anything
good in any system, we should look
into it,

1 was in charge of submitting the
report on the military organisation of
China and a senior Marshal who was
in charge of the political department
of the armed forces of China was
there o give us information. We had
discussions and I tried to point out
that in their organisation they had
nothing like the NCC or the ACC
which we hai. He wanted to know
our expense per head and the per-
cemtage covered. I told him the ex-
pense was about Rs. 200 per head and
that five to seven per cent of the stu-
dent populaton was covered. Then
hz began talking in a very peculiar
way. He said we were a rich coun-
try, we had attained freedom two
years cariier, we could afford to have
a veiy costly organisation for a very
small section “of the boys, but that
tney could not do it. So, he took us
l.hlc nixt day to a university centre
‘with about 10000 to 14,000 boys and
girls when they were having  their
recrcation hour. There was no NCC
or military training, but all the
10,000 fo 14,000 boys and girls were
on the parade ground. The nearest
military station brought weapons in
@ truck, A section wag having arms
deill with those weapons, another sec-
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tion was having squad drill, another
sectivn was having this or that type
of games. All this came under the
Ministry of Physical Culture and Re-
creation in that country, and every
boy ana gir! bad real military train-
ing without any expense to the Ex-
chequer. They were wearing the
Sun-Yat-5en uniform, navy blue pant,
coat and helmet. There was practi-
cady no exception, and by rotation
they all had the training without
costs to the State.

I do not say you have to copy, but
1 aopeal to ‘he Minister to have an
organisation by which all the boys and
girls will get free military training at
tiic minimumn cost.

I have sugnerted in some other con-
nection that we should try to evolve
stmething like the standard cloth of
the war days, which is cheap, durable
and does not get soiled. I had a dis-
cussion with some of the cloth manu-
facturers; of Ahmedabad, and they
said that il \here was an assurance of
lrrge szle, they were prepared 1o
manufacture a cheap standard cloth.
“f that can be done, boys and girls
van be ecncouraged to buy it instead
of a costly dress, and that would
serve as a sort of uniform. It is a
question of approach, of our meeting
them half way and giving them sug-
gestions. The nearest military unit
can come and give the training and
there should be one organisation to
help physical culturc. Now we have
a number of organisations like the
Rajkumari Coaching Scheme, the Na-

-tional Discipline Scheme, the scouts

organisation etc, and of course the
Defence Ministry is able to force the
State Governments to spend & lot on
NCC, but we are not having an
adequate number So, the Ministry
should look at it from a positive and
constructive angle, not merely to
spend the money. The youth of the
eountry are the leaders and citizens
of tomorrow and that manpower has
to be trained, but our programmes are
for expenditure, not for manpower
develor it. I req the Govern-
ment in every Ministry to tackle pro-
blems from the manpower aspect
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which is now dissociated practically
from al!i our plans and programmes.
That manpower has to be trained and
mobilised by the collaboration of the
different Ministries at different levels,
and the problem has to be looked at
from the viewpoint of the country,
and not the viewpoints of the diffe-
rent individual Ministries.

Raja Mahendra Pratap (Mathura):
Can I also say a few words?

Mr. Chairman: Shri Narasimhan.

Shri  Narasimhan (Krishnagiri):
Mr. Chairman, Sir, I find here the
suggestion to introduce military train-
ing in educational institutions. But,
then, the Mover of the Resolution has
added the word ‘compulsory’. No
doubt, tha word ‘compulsory’ is not
very tasteful to the persons who are
sought to be compelled in complain
about a particular manner. Ewen
with regard to text-books, this morn-
ing our Prime Minister was saying
before the Southern Educational Book
Trust that when compelled they be-
came unsavoury, But, still we can-
not get rid of the method. Though
the Mover of the Resolution has con-
fined military training to educational
institutions, to the extent that it be-
comes compulsory, the scope becomes
very large. The number of boys and
girls comprise a vast population in
our country. I do not know why it
should be confined to educational in-
stitution only,; it should really cover
all youth all over the country. Other-
wise, it will not be a full measure.

It is not a simple problem. There
arc many aspects of the question; the
" general question of defence also comes
in. Therefore, I submit to the Defence
Minister ~ that he should appoint a
Committee or a Commission of com-
petent  educationalists and military
experts to go into this question and
study all the aspects of the matter
and make suggestions. No doubt,
some committees might have been
appointed and might have gone into
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the question earlier, but it is better
to have a more comprehensive view
and have the whole matter examined
afresh. We must really have a very
comprehensive report on the subject.
I hope this will be considered by the
Ministry.

What my friend, the Mover of the
Resolution has really suggested is
that military education on a very
vast scale should be.imparted to our
youths, It, directly or indirectly,
amounts to universal military educa-
tion. It cannot be denied that the
problems and implications are the
same because of the vast population
of our country. Whether we educate
and train a crore of people, or five
crores of people, or fifty lakhs of
pebple, the problems are, more or
less, the same. So, what applies to
the difficulties, advantages and disad-
vantages over universal military edu-
cation, it applies in this case also.

Now, certain observations made by
people who studied the question of
miliatry training, either amounting to
universal scale or otherwise, are alse
quite relevant here and I may be per-
mitted—I am not going to take much
time of the House—to quote some of
the passages from a book that will
give an idea as to how we should deal
with this particular matter. I found
a book, called “Universal Military
Service” in the reference shelf of the
library. It is compiled by Robert E.
Summers and Harrison B. Summers.
It deals with problems that arose
during the War, giving military train-
ing to people. It is a very exhaustive
book. This passage is of particular
interest, Democracy itself requires
this kind of education. That is what
the authors were aiming at. It says:

“Democracy means equality of
obligation even more than it
means equality of opportunity.
It means equality in the supreme
obligation, to give everything
that one has, both property and
life, when the necessity arises. A
small professional army is neces-
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sary to maintain instruction, to
study problems, to meet emergen-
cies, to organise, But a profes-
sional army, relied on as the
defence of a Government, is a fit
arm for monarchy only.”

The writter further says:

“A volunteer army is an aris-
tocracy, i about the best sense of
the word; but an aristocracy it s,
and a volunteer army system is
irreconcilable with democracy.
Democracy must come to universal
military obligation or it must go
out of business.”

Mr. Chalrman: I do hope the quota-
tion is not very long.

Shri Narasimhan: Not at all. With
the gquotation, probably my speech
will be over.

This is what the author says. Then,
another passage reads thus:

“This country is particular..
It refers to United States.

“....needs conscription for
military and for other than mili-
tary reasons.”

1 am not discussing about military
conscription. I am only saying that
the adventages, disadvantages and
difficulties are fully applicable here
because we are dealing with mass
population.

It further says:

“We need it for patriotic and
moral reasons. It would bring
men together, , ..

It is very ii:teresting to see how
an American quotation so nicely ap-
plies to a country like India.

“....the East with the West, the
North with the South, the men
of the shipboard, the prairies and
the mountains. It would open
the hearts of men to the realities
of comradeship and brotherhood.
It would improve the health of a
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population that has become too
sedentary. Through discipline, it
would make men more efficient
for business and industry, and as
the experience of Australia has
demonstrated, it would rid the
community of hoodlumism and
loafing.”

The military education will, in addi-
tion to helping the defence of the
country, also help in their becoming
better citizens. That .is what is em-
phasized when the guotation says:

“it would make men more effi-
cient for busi and industry,
and as the experience of Austra-
lia hag demonstrated, it would rid
the community of hoodlumism
and loafing.”

Reference was made to  studenty’
indiscipline. It is not only in the case
of students alone, but even in the
case of youth, uneducated or partly
educated. If they go wrong without
doing what they are expected to do at
their proper age, it will also go to
harm the country. The last portion
of the quotation which T would like
to read to the House is just this
sentence:

“This kind of thihg is vital to
our national unity, vital to our
democracy and vital to our man-
hood.” .

That is what they say about large-
scale military training.

So, I hope that this matter will not
be treated as a mere compulsory train-
ing in schools. It amounts to univer-
sal training and only the difficulties
of organising should be thought of and
then the Resolution rejected. I would
like the Government to see whether
the whole thing can be examined
afresh in the form of appointing a
competent committee of experts. In
the terms of reference they should be
asked to bring out all aspects of the
matter and give proper suggestions
so that the entire youth of the coun-
try may be trained in a disciplined
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manner and also be trained in taking
up arms, if necessary, or even in ordi-
nary self-defence by way of policing,
ete. I hope the Government will
kindly take up this matter.

Mr. Chairman: There are only 1
hour and 25 minutes left now. May
1 know how long the hon Minister
will take?

The Minister of Defence (Shri
Krishna Menon): About half an hour,

Shri Khushwaqt Rai (Kheri): Half
an hour is too much. Fifteen minutes
will, be sufficient.

Mr. Chairman: Now, how many hon.
Members wish to speak on this Reso-
lution? 1 find that there are many
hon. Members.

Shri Gohokar (Yeotmal): 1 have
got my amendment, Sir. So, I also
want to speak.

Mr, Chalrman: I hope the hon.
Members will agree that the time may
be curtailed to ten minutes each. I
‘+Hope, it is agreed.

Shri Goray (Poona): Mr. Chairman,
Sir, I have no hesitation in supporting
wholeheartedly the Resolution which
was moved by my friend Shri Prakash
Vir Shastri agd also the amendment
that was moved by another friend,
Shri U. C. Patnaik. This is a subject
which should not be viewed from any
purty angle. As was suggested by my
hon. friend Shri U. C. Patnaik, it is
not only the Defence Ministry which
should consider this subject seriously,
but the other Ministries also should
be assoviated with it. I do not think
that all the Ministries need sit toge-
ther and evolve a plan, but I certainly
expect that the Defence Ministry as
well as the Education Ministry should
put their heads together, and take
some firm decision as to what is to be
done regarding this suggestion.

In a wav. this resolution deals with
a subject which is for ever there.
an emergency wrises, it
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assumes a special importance, and all
of us benn to think in terms of somg
sort of military training. But I think
that this haphazard manner of dealing
with the subject should be given up,
and special effort should be made to
see to it that we have a long-term
scheme, so far as the youth of this
country is concerned.

In a way, I think the resolution as
drafted is too narrow. It is not only
the students in the universities, but I
would say that all the youth in this
country should be brought within the
scope of this resolution, because in
my opinion the question that we have
to deal with is this. What do we pro-
pose tn do with the most precious
asset that we have, namely, the youth
of this country?

It comes as a shock to us that in
this country which is trying to deve-
lop itself, and trying to bring up its
youth, not merely one university but
three universities had to be closed
down. And almost everywhere the
prof s and the teachers
university vice-chancellors are faoed
with the problem of student indisci-
pline. But I do not thing that the
student indiscipline is confined only to
the students. Everywhere, I suppose,
there is indiscipline in this country,
and if our nation is one of the biggest
nations in the world, I suppose it is
one of the most indisciplined nations
also in the world. I think that noth-
ing much can be done about people
who have grown older and are middle-
aged, but certainly something can be
done to the new generation that iz
coming up. That is why I think it is
very necessary to give serious thought
to the suggestion contained in this
resolution.

Another point is that we are wedded
to the doctrine of Panchsheel. We
have not been able to convert the
whole world to that doetrine, and
occasions arise when our neighbours
do not gubscribe to that point of view,
or their interpretation of the Panch-
sheel is entirely different, and we are



811 Resolution re:

up against the problem of how to deal
with them.

1 do not think that any man con.
versant with military tactics or deve-
lopments will dare to say that at the
€leventh hour it will be possible to
raise a sufficient number of disciplin-
ed men; and the most difficult part is
to have a sufficient number of trained
officers. During the last World War,
the British Government tried to re-
cruit an Army here and with the best
of efforts they could not go beyond
two million people. Therefore, whe-
ther it is from the internal discipline
point of view or whether it is from
the point of view of meeting an emer-
gency which might threaten us in the
future, it is very important that we
devise ways and means of imparting
military education to the new genera-
tion.

Just now, we have not even the
skelelon of a scheme. Only the NCC
is there, and the National Discipline
Scheme is there, and there are cer-
tain private organisations in the coun-
try whizh are in this fleld. I would
like to mention in this connection the
Rashtriya Swayam Sewak Sangh or
the Rashtriya Seva Dal or the Cong-
ress Volunteer Organisation or other
organisations similar to them. Taking
all these organisations into considera-
tion, I do not think they deal even
with the fringe of the problem which
we have to face.

There is also another danger that if
such private organisations are allowed
to function, then they may not func-
tion on the lines on which we would
like them to proceed. Whether
we would like to allow private orga-
nisations or political parties to have
their own volunteer corps or their
own militia is another question which,
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penditure. It will, of course, certain-
ly mean some expenditure, but as my
hon. friend Shri U. C. Patnaik sug-
gested, it would be possible for us to
devise ways and means by which we
can make it cheaper and more pdpu-
lar also.

Shri Patnaik very pertinently
pointed out that what is missing in
all these organisations, and in the
organisations which are run by Gov-
ernment, such as the NC.C. iz the
emotional aspect of the organisatiom.

Last year, I had an opportunity to
visit some of the East European coun-
tries, and I witnessed some of the
youth festivals there. I was surprised
to find that thousands of college boys
and girls, ‘'young people, young men
and women from villages, had come
to participate in those festivals. In
particular, I recollect what I saw in
Sofla. There I found thousands of
young men and women marching in
formation, not necessarily military
formation, but marching in a disciplin-
ed manner, and with songs and bands
and flags, and there, I saw what sort
of effect a mass demonstration . can
create. They were giving slogans, and
when they gave any particular slo-
gan, it was not just one voice shout-
ing, it was not more gramophone
record which was being played, but
literally, it was thousands of full-
throated veices coming out in unisom,
and the whole arens was more or less
hypnotised.

So 1 do feel that if we want to
rreate a proper almosphere in  this
country, a sense of nationalism—I am
rot pleading for creating a sense of
chauvinism or expansionist tendencies
in this country or any sabrerattiing—
then we have to do something on
these lines. I would say that we are
a people who are be-reft of the very

I think, this House seriously idi

So, the conclusion seems to be ines-
capable that early steps ought to be
taken to see to it that at least we
make a beginning with the youth
which is in the universities. I do not
think that it should take a lot of ex-

ry patriotism. What is it
that we mean when we say that in
spite of our relations with China be-
ing what they are, there are many
people in this country who are taking
advantage of it and trying to smuggle
goods across the frontier? What is it
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that w: mean when we say thal in
spite of our ban on exports to Goa,
merchants in Bombay and other pla-
ces are sending goods to a place like
Aden and from there, they
are . again redirecting the goods
to Goa? This is what is hup-
pening. And I say this is happening
because we have not taken any steps
during the last twelve years to incul-
cate amongst the peuple even the ele-
mentary sense of nationalism. Now,
if this is to be done, I do not see any
other way of doing it except by im-
parting in our college boys and girls
and even in our high-school boys and
girls, a sense of patriotism and disci-
plirze; and this will go a long way in
giving us a new generation which will
really build India. We are not the
pecple to build it. It is the new gene-
ration that will come up who will
build future India. It will not be
possible to get that generation to move
along the right lines unless we give
them some sort of compulsory military
training.

Now, the idea of giving them com-
pulsory military training suffers at our
hands because of certain inhibitions.
As my friend, Shri Prakash Vir
Shastri pointed out, we have been
brought up in the Gandhian tradition
and the moment we begin to talk of
military training, we feel that we are
doing something which, is not in keep-
ing with our great tradition which the
Father of our Nation has bequeathed
to us. I would say that we must get
rid of that inhibition. There is noth-
ing contradictory in bringing up a
disciplined generation and upholding
the principles of Gandhi In fact,
disciplined boys and girls would be
able to uphold the principles of
Gandhism much better. A disciplin-
ed nation will be more capable of
observing the basic principles of
Gandhism than a nation without it,
a nation without moral standard. Now
we have a natlon, Sir, without any
sense of discipline, a nation which is
thoroughly disorganised, a nation
which has no sense of patriotism or

.
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which has no emotional.integration at
all. Therefore, Sir, I would say let
us get rid of this idea that military
training or compulsory military train-
ing goes against the tenets of Gan-
dhism. It does not. It is in order to
have emotional integration that we
want to bring up a nation of disei-
plined people. There is need for
emotional integration in this country.
Moreover because of the caste system,
we have condemned certain castes as
unflt for military training. There are
millions of people who think that to
undergo military training is something
which is against their tradition. We
must iry to gel rid of thHat notion too
hecause today we are thinking of
defending a eountry of 35 crores.

An Hon., Member: Now 42 crores.

Shri Goray: Yes, now 42 crores. It
must be our object to see to it that
there are hundreds and thousands and
millions of people who will, if the
lime comes, be capable of using arms.
We have been told by the eminent
guest who came here yesterday that
they have taken to demilitarisation.
He told us that now the army in
Russia is one-third of what it was.
What is their army today? It is more
than 20 lakhs. That means that at an
earlier time it was 60 lakhs or 75 lakhs
or 1 crore. We have to act in a world
where nations are talking incessantly
of peace and demilitarisation and have
armies of 50 lakhs and 60 lakhs, nu-
clear weapons and what not. There-
fore we have to see that we must
have at least minimum military train-
ing Imparted to our students. To ask
for such military training is not to
ask for something which is not in

* keeping with our nationalism but it is

something which is going to reinforce
our nationalism. Therefore I would

" very gladly extend my full support to

the Resolution which has been moved
by Shri Prakash Vir Shastri. I hope,
in conclusion, that the Government
will not treat the Resolution in the
manner in which they treat Resolu-
tions which come from the Opposal-
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tion Members, This is something
which the whole House sMould consi-
der as their own. The Minister of
Defence should consider that the very
fact that an opposition Member has
brought this Resolution means that it
is not only one party which is behind
it but that the whole nation 1is
demanding this sort of education, and
if they do it, th¢ whole nation will
muster behind them and will not raise
any doubts and objections and will
not put obstacles in the way.

o W qww fag. (wEaw)
AT AT, A T AT A AT T
& & fs & ofr g A e ¥
T FT AW FT T E | D
TTE FT ST d FT 0I5, AE B AT
9B TH NN § wmT 91 A 95 a9
Fgae wifeEt F IEEr gwae fr fEr
o1 1 &, §i mfet & 39 a9 Ie
TETAERT T A 9T 1 B 7w A
FT T ey ot F 3W  WR gwfae
agi 7€ w=H & dfar famm A &
s wrfew | Afew oy 9w o off
AT AT AT W A FOF w0
7 fagw w gt fE oy o
o Al wgr & 5 A 9wy
TTENF AW AR W F AW A%
el ®1 g Aty sqeEAg agfh
sfea F¢ # wnfew @y 4 W)
& a5 T &1 warw frar @ S
sreTEe #1 fer # §f a<teT gw Fmi
w1 g freft o faas fo oo
WEY W EaT g A 0F
=AY 3w %Y qEyg ot 9 w1 gf o
HIA W AR W T A ST -
TaFaT T€ | TEE THT FTO0 &Y AT
£ dfew & ¥ Y wEemr @R oA
H wrs, A1 WIETG ggH Wi 4w
gfreror weeft TETE W owaw &
uqahmmu‘\tmmhﬁrl‘m
w7 f & o ff ag S oft s wma-

MAGHA 23, 1881 (SAKA)

Compulsory Military 816
Training in Educational Institutions

&% g T § grife 4y 97w ot s
oE a7 9T | & W Ao o fegfiy
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g faefut % afz w9 *1E 77-
qTEAEAAT A9 WTET § AT 99 ¥
uvd #1995 F1o anfr o frmiare
FwRAT wifgd W 99 wAmmEET
& fom gl o wARd & e
I FT aFTT gL qg ST AT
T 797 & @ § 9K & I9 ges-
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AqTFRYT ¥ 7 faaredy ¥ 3w & -
aa% W Tagataal w7 i frar
WA IFTEar ¥ 3wy gy
g 1T waa o fe
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oo Fer F 89T 9T 300 FOE wAT
W@ E | W HIT SuTEr @9
o FY AR A & | ol aw
O H HHT fooo T Hw Y, WA
ST MRV & FTOT A HHT Y00
W= W7 a3 W & g ww g
®1 Too FUT & M TT Yoo AT
‘Yoo FUT TYAT AT AT 1| Afew
W AT gg Yoo FIUF WAT @Y FA

3
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1 WY T JaT § ;T &Y
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R 2 W s W@
T FT T & TH A6 § 9 97 FT
T T sgaeqT §29 F1 F wIA =Tl |
&, T Uy "I %1 AT ag #% fE
q vt wor qfaam ¥ oW owwe
BT WFIT FT VAW FT F gA SGTET
¥ wamar At ® dfaw faem § @
T F 7E R gard S A9 w1 wre
TOT & 1 WY o AreAl #7 A Svanr
91 T g7 T9T ) AE | w9T
ATEAT FT o ITEE T FIX & HTON
€t v g feafa &ar g€ & 1 o e
¢ W% w1 ghofea w7 o O ™
<o ¥ AT Ry S e aw @
#ifa 7 & 9 afew 9 a5 i W
1 99T figat s At et $ Ff
& AT § | W W g i
#ax ¥, @ W qeE wifs swTn
#r|y &, 9991 ft 3t s fan

Shri Narayanankutty Menon
(Mukandapuram): Mr, Cheirman, 1
am in agreement with some of the de-
ductions drawn by my hon. friends
who preceded me, even though 1 was
not able to completely follow the
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points raised by the hon, Mover of the
Resolution.

The most important point which was
being streamlined in every one of the
arg ts of the speakers was that
in order to instil a sense of discipline
in the youth of the country, there
should be compulsory military train-
ing. There are other grounds also.
Certain remarks were made showing.
that there is complete lack of a sense
of discipline especially among the
youth of the country and also the
people. It has also been said that we
are gne of the most indisciplined coun-
tries in the world.

If we go into the question whether
there is lack of discipline among the
youth of this country or the people
of this country, it is one matter; it is
quite another when we try to find out
what are the remedies we are going
to adopt to instil discipline in the
minds of the youth and the people of
this country. When we make a re-
mark that the youth of this country
is indisciplined and there should be
some process by  which this House
should decide that some steps should
immediately be taken to instil dis-
cipline in them, the question arises
whether by introducing compulsory
military training in colleges in the:
country this sense of discipline could
be instilled in the minds of the youth
of the country. Ir we answer the-
question by an ‘yes’, certainly we will
be overlooking the causes of indisci-
pline, If at all indiscipline is mani-
fest in the youth of the country in
Universities, it is not the prerogative:
of the youth alone; it is also prevalent
among the elderly people in the coun-

try.

Reference was made to the closing
down of Lucknow and Allahabad Uni-
versities. The hon, member accused
the students of being guilty of indis-
cipline, But just across the streets of
Lucknow and Allahabad, you will find
that this sort of indiscipline is not
confined to the students alone, but to
political parties—a single political
party—whose members take up lathls
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.and fight each other and break each
-other's heads in the party elections in
these cities. So is it fair to say that
indiscipline is there among University
students alone? When we accuse
students of indiscipline, let us examine
in each case why the indiscipline is
manifest and who are responsible for
it.

Reference was made tp the Youth
Festival. Last time, the Festival was
held in the campus of Mysore Uni-
versity. Mounted police had to be
called in order to check the students
rushing into the University campus
where the Youth Festival was being
-.conducted. What is the cause of the
indiscipline? It is simple. When this
Youth Festival, in which represen-
tatives of all Universities in the coun-
try assembled, was held and they were
-discussing things, when they were
singing folk songs and all that, the
students of Mysore University were
prevented from attending it. The
college authorities said: ‘We will not
give you a  holiday to attend the
Festival'. Such was the stark fact.
The Mysore University authorities
prevented the Mysore University stu-
dents from participating in it. Natural-
ly, their enthusiasm was bubbling up
and the students indulged in acts of
indiscipline.

I pointed out only one example.
Wherever, indiscipline is noticed
among students, it is the same story.
If at all we find indiscipline among
the youth, among the University stu-
dents, let us not find the panacea in
compulsory military training; let us
not think that it will solve this whole
problem. It can be admitted that a
certain degree of indiscipline is there.
But by introduction of compulsory
military training, will it be possible
to instil discipline? Certainly not.
Will it be possible to instil patriotism
by compulsory military training? Cer-
tainly not. Will it be possible to in-
stll a spirit of nationalism by rom.
pulsory military training? I say cate-
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gorically that it will be impossible to
find a panacea for indiscipline among
youth in compulsory military training.

The question was posed: what shah
we do in order to channelise the
bubbling energies of youth into cre-
ative activities? My hon, friend, Shri
U. C. Patnaik, said that mischief is
misdirected energy. It may be possi-
ble that the energy of youth is mis-
directed. What is the way of properly
directing it? What is the creative way
of finding a solution to it? The idea
is that the energy of the youth should
be properly directed. If you are con-
vinced that mischief is misdirected
energy, there are plenty of avenues in
the country to channelise the energies
of the youth and the people. In our
Second Plan, laudable things are put
in; Shramdan is put there. There
are hundreds of-construction works
where voluntary labour was required.
In every place, we have miserably
failed to inspire confldence and get
voluntary labour. If we could direct
the energies of the youth towards
these huge construction works, it
would be more profitable for us. That
would be the greatest service that the
Parliament and the country can do.
Even the military experts in  other
countiries have deflnitely * said that
things cannot be set right by com-
pulsory military training. We should
also be realistic and see the situation
and condition in our country. Today
it would not be possible for the coun-
try to undertake such a job of this
magnitude. The resolution will only
be on the paper; it could not be im-
plemented. Shri Patnaik said that
there were 75 million youth in the
country's universities. According to
him the expenditure on the National
Cadet Corps is Rs, 300 per head. Tt
will be a colossal expenditure if we
have to spend Rs. 300 per head on
these T'5 million youths. Even then
we would be able to train them mili-
tarily in a haphazard way. That Iis
not the solution.

As far as the country's defence is
concerned, Shri Goray said in  this
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eountry there is a little bit ot patrio-
tism lacking. I am not going into that
question. Since Independence, when
there has been a national emergency,
when the Pakistani raiders crossed the
Eashmir Frontier, our own people,
our own army, however limited their
number or supplies may be, stood
heroically znd exhibited their patrio-
tism and our borders could not be
violated. We are keeping an army
and supplying that army. There is a
limitation for the supply. By simple
military training, an army will not
function. Taking into consideration
the methods of modern warfare and
military strategy, we should see whe-
ther such a huge manpower should be
militarily organised in order to fight
awar. Any military expert will testify
to the fact that man-power is not
at all the most important factor in
modern warfare. If we pass this re-
solution, it will be an impractical re-

solution; it t be plemented.
Therefore, I beseech this House not
to take up the r ibility of passing

a Resolution which the Government
and the people are incapable of im-
plementing, .. . (Interruptions).

Dr. Ram Subhag Singh: Why do you
not ask about Ladakh, Mr. Goray? He
is referring to your point. ,

Shri Narayanankutty Menon: My
friend talks about Ladakh. I come to
that point. 1 will not leave any room
for my friend to keep guessing.

Shri U, C, Patnaik: Does the hon.
Member want a particular standard in
China and another standard in India?

‘Shri Goray: That suits China,

Shri Narayanankutty Menon: That
is a different question. It is quite
easy for my friends to talk about
Ladakh. But actually, when the real
question of patriotism comes, who is
on which side? That is the sole ques-
tion. In the yeoar 1947, when the
Pakistani raiders were crossing
Baramula and our men could not be
transported back and when we were
lacking vehicles, there were patriots in
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this country who demanded a heavy
price for the vehicle and they said
that unless that price was paid by the
Government, they will not release the
vehicles, Those are the people who
talk about patriotism. When these
people talk about patriotism and arm-
chair miiitarism is exhibited, if they
could be accepted as patriots, every-
body could afford to be a  soldier-
patriot. But when the real test comes,
prople will know. My friend asked me
about Ladakh. [ am confident about
Ladakh. We are confident about the
frontiers of this country. Whenever
the frontiers of this couniry are being
attacked and if they are atacked, cer-
tainly we will be the first and fore-
maost to join and go to the fromt.....

Shri Braj Raj Singh: Do you think
that it has not been attacked so far?

Shri Narayanankutty Menon: I know
the implications of war, if my friend
does not know. Four of my brothers
are in the Army; they are in the
frontier and even in 1947 [ made a
speech referring to these trucks be-
cause they could not be brought, the
so-called patriots of today refused to
release the trucks from Jabalpur un-
less the money was paid. It is easy
for these people to talk about patrio-
tism as long as they are safely within
the walls of this Chamber. Thercfore,
1 submit that this question should not
be considered on the basis of senti-

. menl. We should be realistic and see

whether it is possible for us to im-
plement. Therefore, 1 beseech this
House should not take up the res-
ponsibility of passing this Resolution.
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Shri Ajit Singh Sarhadi (Ludhiana):
Mr. Chairman, Sir, I am surprised that
there should be any controversy about
the objective that underlies this
resnlution. I quite see that the
Defence Minister may not be able to
accent the resolution, for they might
find it very difficult to implement it
fully because of the enormity of
expenditure involved and other con-
siderations; but so far as the objec-
tive is concerned I do not think there
could be any controversy.

Sir, military training may be with
the objective of inculeating the sense
of discipline in the educational insti-
tutions or it may be with the objenr-
tive to create a reserve force for the
defence of the country. In cither case
the objective is good and should have
been accepted by all

Now, it would be admitted on all
hands that the security of the country
should be the primary consideration.
particularly in  the context of the
situation. There are always four
factors that count in the matter of the
security of the countrv. The first
factor that counts, in this connection,
is the industrial potential or the
natural resources of a countrv. The
second factor that counts is the geo-
graphical location of a country. The
third that would count is the man
power. The fourth factor that might



82 Resolution re: FEBRUARY 12, 1960 Compulsory Military Training $3e

LShri Ajit Singh Sarhadi]
come into consideration is the extra-
territorial aspect.

So far as tne geographical locauon
of the countrv is concernea we thougnt
that we were absolutely safe: we nave
gol vast oceans round about us, we
have got the riimalayas on one
side  and  Lueie | dre  only  two
borders that needed protection. But
the recent situation has amply shown
that the Himalayas are not impregn-
able. They have been elready pierced.
We cannot think ourselves to be safe
so far as the vast oceans are concern-
ed. Therefore, my submission is that
in the matter of the geographical
location of the country too the security
of the country should be the primary
consideration. Of course, in the matter
of natural resources and indusarial
potential every effort is put in. But
1 would submit that in the context of
the things now the emphasis should
be on the man-power, on the training
of the man-power and, particularly,
the concept of military defence. The
defence of the country must change in
view of the development in nuclear
warefare and technology. If that must
change, when even the Maginot line
and others have become non-existent
in the context of the present warfare,
what is the thing that we can bank
upon? It is the man power.

How can we develop it? The hon.
Minister would be aware that when
during a conference at Paris of the
NATO powers *hevr justified the use
of nuclear weapons for defence, Field-
Marshal Montgomery enunciated that
principle when he said:

“Thermo and nuclear weapons
will be used if we are attacked.
The reason for that action is that
we cannot meet the strength that
could be brought against us un-
less we use nuclear weapons; and
our political chiefs have never
shown any great enthusiasm in
giving us the opportunities to be
able to do so without using such
weap ins.”

in Educati

Th'ererore. it is either the weapons
that would count or the man power
that would count. This has beem
abundantly shown both in the Korean
warfare as well as the Chinese war-
fare against Japan.

Therefore, man power is one of the
tactors on which India must count
India must train her people. I bclieve,
man power means trained man power
to meet the situation. I submit that
in the present context it is not actual-
ly the defence force that counts. Of
course, in a democracy it is felt that
normally it is the defence force alone
that should fight, it is the defence
force alone that should safeguard the
interests of the country and it is on
the shoulders of the defence force
alone the security of the country lies.
But I believe that that concept is
wrong and has te be exploded. The
emphasis is shifting to the citizens’
army rather than the actual defence
or the military forces. For that pur-
pose, you have got to have a reserve
on which you can count and which
can be brought forward in an emer-
gency. We must see to it that such
a reserve is built up. At ocne time,
when I was speaking about it, in the
budget session of 1957 or 1958, the
hon, Defence Minister was pleased to
say that that would be creating a war
psychosis. That is wrong. Training
is most essential and I am afraid that
the resolution which my hon, friend
Shri Prakash Vir Shastri has sponsor-
ed is not wide enough to carry the
intended objective. His objective, I
believe, is that the entire manpower
of the country should be canalised and
trained and the method to be adopted
is to be different. One of the methods
hes already been suggested by Shri
U. C. Patnaik. I wou'd like to invite
the attention of the hon. Defence Min-
Ister to what is done in Switzerland.
Switzer'and is the most peaceful coun-
try in Furope. It has always remaln-
ed neutral. Yet you find that the
moment an individual reaches the age
of 20. he has to go to a reecruit school
for training. There, training 1= not
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& matter of years or menths. It is a
matter of days. The moment the in-
dividual reaches tne age of 20, he
enters a recruit school.

Mr. Chairman: The hon, Member's
time is up.

Shri Ajit Singh Sarhadi: [ shall
finish in two minutes. The boy is
given traiming, an infensive military
training, for 118 days. For the next
72 days he is sent to the technical side,
flying or something of that kind, Later
on, up to the age of 36, he remains in
the first reserve. From 38 to 44 he
remains in the second reserve. These
are the different reserves in spite of
the fact that Switzerland is the one
country in Europe that is neutral, has
been safe and has never been invaded.
This was the reason why no nation has
ever dared to attack it in the first
world war, Nor did Hitler attack it
during the second world war. They
went through Belgium to Denmark
and Sweden in the second world war
and both these countries were wiped
out though they were stronger mill-
tarily, comparatively speaking.

Therefore, I submit that so far as
the intended objective of the resolu-
tion is concerned, it skould have un-
animous support in the House. 1
congratulate the Defence Minister on
his having already accepted the spirit
of the resolution in that he has already
enlarged the ambit of the NCC and is
golng to introduce rifle training in the
eollages and institutions as compulsory
training. Since he has already accept-
ed such measures, I hope, he would
also accept the object underlying this
resolution,

Mr, Chairman: It is 4'14. T may call
the hon. Minister.

Shri Harish Chandra Mathur (Pall):
Could you give me fve to seven
minutes?

Mr. Chairman: It is almost 4:15 now
The Minister wants to have half an
hour for his reply, and then the mover
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has to reply. So, there will be hardyy
enough time left.

Shri Harish Chandra Mathur: The
reply can be for eight to ten minutes,
Or, can we not sit for five or ten
minutes or, say, 15 minutes extra?

Shrimati Uma Nehru (Sitapur): May
1 have just five minutes, Sir?

Shri Braj] Raj Singh (Firozabad):
My only submission is, I should mot
he elbowed out, My resolution should
he allowed to be moved.

Shri D. C. Sharma (Gurdaspur):
The point of view of a woman Mem-
her should also be heard on this
subjecs.

Mr. Chairman: Then the hon
Members will take five minutes each.

Shri Jaipal Bingh (Ranchi West—
Reserved—Sch. Tribes): Sir, I find
there is no quorur.

Shri Harish Chandra Mathor: Let
us squeeze in two or three speeches.

Mr. Chairman: The bell is being
rung. Now there is quorum. Shrimati
Uma Nehru,
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Shri Harish Chandra Mathar: This
vedy idea of compulsory military
training is really very fascinating. 1
am not opposed to this idea and I do
not think that it is in any way incon-
sistent with the Gandhian philosopny.
As a matter of fact, it falls very much
in line with the Gandhian philosophy.
But my objection to this is on verv
different grou:js. I want to refer to
that very briefly, and that is why I
have asked for vour indulrence for
two minutes.

I think we are taking a very super-
ficial view of the entire situation. It
is entirely wrong to equate discipline
with military training. As a matter
of fact, there is nothing to equate
military training with discipline. It
is going to be a national character.
We must develop certain traits of
character, and it should be inherent
in our system of education to develop
certain traits of character. It is only



835 Resolution re:

then that we will be able to overcome
the entire situation. We are having
so0 many schemes of national disci-
pline, like the national discipline
scheme, the Cadet Corps and so on.
Are we going to inject something
from outside to make the student
ommunity disciplined? It is entirely
wrong. 1 think our system of educa-
‘tion should be such that it should be
inhercnt in the system of education
#rom the very beginning, from the
‘wery start, from the primary school
stage right to the end of the education
‘that ¥~ 3 instil into them certain traits
«of character, and discipline would be
_just one part of that trait of character.
It is on this ground that I say that,
apart from the validity or usefulness
-of the compulsory military training,
we rshould not confuse it with dis-
«wipline and we must understand
where the ailment lies.

My view is that our present diffi-
«cultics are not only in the colleges
-and universities but all over, simply
‘because there is immaturity with the
politician himself. He is not yet
mature; he does not know how to
‘behave. T do not say that he purpose-
ly does it, but he is immature, and
‘we have not been able to adjust our-
selves with so many forces which
have been released in this couniry.
Unfortunately, I am sorry I have to
say that also, the ruling party has
not been able to take stock of the
-entire situation and to discharge the
responsibilities which squarely lie on
the shoulders of the ruling party,
Unless and until we find very great
diseipline instilled in the ruling party,
I do not think it will be possible to
‘inspire the country and have discip-
line in all the sectors.

One word more and I would sit
.down even before the five minutes

‘{hat you have allotted to me are over. -

{ do not at all agree with the view
which has been expréssed by my
very great friend, with whom I n.r:
‘generally very much in agreemen

‘Shri Goray, who said that ours is the
most indisciplined nation. I do not
at all agree with that view. It ir
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entirely wrong to say that this nation
is the most indisciplined nation. We
are passing through a crisis, that I
am prepared to understand; we are
passing through u trensitory stage,
that I am prepared to wunderstand.
But is it not a fact that this nation
gave fight for freedom? Was it the
sign of an indiciplined nation? Was
it a sign of indiscipline that they have
been able to secure freedom and
power from a great colonial power?
I do not even agree with the conten-
tion of my friend that the entire
nation has lost its character during
the past five or seven years. It is
just a transitory stage. There are
certain forces which have been re-
leased, of which we musl take note.
I do not think that this nation is an
indisciplined nation, I very much re-
sent that statement, We have passed
through two colossal elections where
this nation has exhibited a complete
picture of perfect discipline. In any
other place something very different
would have happened.

I think this misunderstanding should
not be permitted to gain ground.
This is a perfectly disciplined nation.
We have certain temporary difficult-
ies and this crisis of character, as I
have submitted, has got to be taken
note of, in the educational institu-
tions particularly. I again plead that
it should be inherent in our system
of education to build certain traits of
character from the very beginning.
Otherwise, the compulsory military
training, or the national scheme which
we are thinking of, that after a man
comes out of the higher secondary
school he has to put in some {raining,
will be of no avail. I think we are
taking an entirely superficial view and
it is only certain fad on which we are
working. They are not going to
serve the nation at all. We must
take care from the very beginning,
from the primary stage, to instil
certain traits of character in the
students.

Shri Krishna Menon: Mr, Chair-
man, Sir, the House has before it a
resolution and amendments. Since
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we are a legislative chamber, it will
be impossible to disregard the text of
anything that is put before us, but
at the same time I have to take into
consideration the fact that this is not
a Bill but a Resolution expressing an
opinion and therefore not to be too
literally taken. If one had to take
into account only the Resolution, as
it stands, it will not be possible for
any Government to acecept this be-
cause it says “introduce compulsory
military training into educational
institutions”, presumably including
the nurseries because an educational
institution includes every place where
education is imparted or, if you want
to be narrow, perhaps where money
is received from public funds or
which comes under the competence of
the Ministry of Education, So, the
thing is so vague that if one were to
stick too literally to it, it will reduce
itself to absurdity. But I think it is
fair to the Government and to the
House to look at the spirit of this
Resolution. I would like to say that
we welcome its introduction because
it does so happen that the mind of

the House is diverted to certain as- -

pects of the matter. T will deal with
the amendments later om.

Government are unable to accepl -

this Resolution, as it stands, or even
with minor modifications. Some of
the debate as, Mr, Chairman, you
yourself pointed out by implication,
has wandered into fields far wider than
this, and hon. Members had in ming
national conscription in many ways,
Let me first say that suppose we take
this not in a literal sense but as a
suggestion that boys of college-going
age should come under military ser-
vice then there are other methods of
dealing with it. There is no country
in the world where educational ins-
titutions are placed under compuhory
military education. What hag

that youth between such»nnd-meh
ages are called up for service, whe-
ther they are in schools or anywhere
else. You may restrict it to college-

going students, but the educational’
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institutions could not usurp military
education in that way.

Now the question also arises that
if Parliament or the country or public
opinion and so on is going to intro-
duce compulsion, why should then it
be confined to students who are
going to colleges, or, conversely, why
should others be excluded? Are the
non-college-going students or wil-
lagers less patriotic or are less capa-
ble of being disciplined or are they
requiring discipline less? Have they
lesser responsibilities to contribute
either to the stability or to the pro-
gress of the country in times of
emergency and for other purposes?
Therefore if you look at it from that
point of view, the moment you talk
about compulsion you will be deal-
ing with nearly 22 million people, if
we are taking, shall we say, arbitra-
rily the age as between 17 and 21
years for our male population and
making a guess of the next census.
According to the latest figures that
we have for 1951, there will be near-
ly 22 million young people to be con-
scribed for a period of three years,
that is, at any time there will be
under training 14 million people.
Anyone who hag applied his mind to
it will find that the proposition be-
fore this country neither from the
point of view of economics nor from
the point of view of providing people
for training or the establishments re-
quired, nor from the point of view of
public opinion or the development of
our economy is feasible. We will be
driving away these people from other
fruitful production. So, while there
is gentimental expression, perhaps ill-
considered expression of opinions, for
national service and conscription, we
have to take these things into ac-
count;

Then if we narrow it down to those
who are In schools and colleges and
if we take educational institutions inm
that sense, there are probably, it ap-
pears to me, gomewhere about 9,00,000
male students for this age category
in our colleges and educations! insti-
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tutions. One can view not ::mly with
sympathy but with understanding
what Shri Mathur said just now, 1f
the purpose of it is national character
and national discipline, it will be a
sad day for this nation if national
character and discipline can only
come through training under arms.
It will be a sad day for this nation
if we would substitute the word dis-
cipline and regard it as synonymous
with militarism. We have no desire
to militarize the youth of our coun-
try. That is why the N.C.C. organi-
sation, while it is very largely orga-
nised under the direction and general
guidance of the Armed Forces, ig still
an educational movement as such and
we take care to see that their curri-
cular studies are not affected in the
course of training. This is the gene-
ral background which I wanted te
give. 1 have very little time.

The greater part of the debate has
been addressed to the N.C.C. and
what the Ministry of Defence ought
to ke responsible for either by them-
selves or in conjunction with others.
Before 1948 young people in this
eountry, whether boys or girls, were
not allowed to join organisations of
this character. Parliament passed a
legislation establishing the N.C.C. in
1848 and in 1949 the Corps was em-
bodied. It was said—I am sorry to
say that these expressions come point-
ed at persons rather than at topics—
the Defence Minister had made no
contribution to the development of
the N.C.C. Looking at the figures we
find that during the last three years
the strength of the N .C.C. has multi-
plied by 95 per cent., nearly doubled.
Today we have nearly 110,000 boys
and girls in the senior divisions of
the N.C.C.—I exclude the girls if the
hon. Member would not mind because
they do not bear arms. There are
98 to 99 thousand of them who are
senior cadets who have had fhree
years of training and are, if not in
every sense, at least in the military
gense, disciplined and would stand
comparison with the territorial armies
and the militia of most countries, and
certainly with the Cadet Corps of any
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other country. 5o, the progress in
the last 24 to three years has been
to double the number. I am not now
speaking about the junior division of
the N.CC. but about the adult boys
of the age of 16} and that sort of
thing. That is double,

The total strength of the N.C.C. to-
day is under 2.4 lakhs. That is a
very vast increase from about ten
years ago, or even five years ago. If
the ACC. is to be taken into account
and if Shri Mathur's ideas would find
any receptivity at all, i.e, not merely -
military training but bringing boys
into some kind of disciplined forma-
tion, another ten lakhs of boys and
girls have to be included. The A.C.C,
has been recording an increase of
well over 100 per cent. in the last
three years.

Shri U. C. Painalk: Here are official
figures, I em quoting.

Shri Erishna Menon: I am not giv-
ing way.

Shri U. C. Patnaik: In the NCC.
senior division on 1-1-19359....

Mr, Chairman: He is not giving
way.

Sbri Krishna Menon: T am not giv-
ing way for several reasons, I have-
experience of the hon. Member, who
is an expert on the guestion except
that his expertise is completely iso-
lated from the facts of any question.

Shri U. C. Patnaik: I challenge him
on the statement of facts. I am
quoting from the official publication
India 1958. On 1-1-1959 the strength
of the A.C.C. was 192,000 of which
the strength of the senior division was
82,653: boys 73,407, girls 9,246. Does
the hon, Minister dery that?

Shri Erishna Menen: 1 think an
hon. Member of Parliament ought to
appreciate that India 1850 iz printed
in 1059 bui prepared much carlier.

The figures for the total of the
N.CC. on 831-3-1857 i.e, three years
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&go, for the whole of the senior

.and junior divisions, excluding the
JACC.  and  girls, was 140,057,
i€, 1,4 lakhs. On 31st December

last year the total strength of the

NCC. was 235418 comprised of

93,738 boys, 1,14,140 junior divisicn

.and 27,540 girls.

These are the figures I gave, and
it theee Sgurcs are ‘o be challeuged,
they will stand; they can be challeng-
ed, but they will not stand challeng-
ed. That is why 1 sal? there is e

-possibility of producing what appears

to be impressive arguments if you do
not bother about the facts of the case.

Then it was said it is a toy organi-
sation, it does not perform any mili-
tary or other purpose, no attention is
given to it, it has no purpose, no use,
for the armed services.

I regret very much that an ex-
pression of opinion of this %ind or
this kind of statement should be
made, because it has an adverse
effect on the morale of the corps and
upon the officers who work very hard
to produce these results,

What are the facts? Over 560 per
cent., and 1 say it with some reason
for gratification, over 50 per cent. of
all the. entrants into the officered
strength of the Indian Army today
come through the N.C.C. Last year,
43 per cent. of the cadets who went
to Khadakvasla came through the
N.CC.; I do say, they have come
through the N.C.C. organisation, but
ther~  are boys who have gone
througin the N.C.C.; they ure marked
as N.CC. boys, and their proportion
is 43 per cent.

In Dehra Dun, until last year, 10
per cent. of the seats were reserved
for persons expressly from the N.C.C.
for training purposes. There is a
sprtial course there, and it is modi-
fled taking into account the N.C.C.
training. This year, they have ele-
vated it to 15 per cent. If this stood
alone, that would not be very impres-
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sive. The remainder of the placer
were left to the UP.S.C. ic be filled
by open competition, and through the
open competition, between 50 to 55
per cent. is taken up by the N.C.C.
boys, with the result that the officer-
ed ranks of the Army today, and to a
lesser extent, of the Navy and the
Air Force, are more than 50 per cent.
N.C.C. boys, and it is increasingly so.
Over and above that, in the medical
or in the engineering corps and in our
scientific organisation are large num-
bers of young people who first go into
the N.C.C. and get some idca: of
national defence,

Shri U. C. Patnalk: May [ #&now
how many members of the N.CC.
have been incorporated in the Armed
Forces as officers, N.C.O's. and J.C.O's?
The hon. Minister is only giving the
reverse statistics, namely during the
last two or ‘three yeans....

Shri Krishna Menon: 1 can only
give the figures; I cannot give the
hon. Member understanding on them.

1 said that over 50 per cent. of the
entrants into the Armed Forces came
through the N.C.C. They are N.C.C,
boys. And I stand by this statement.
This can be checked up over and over
again. That shows how experts have
little understanding of the realities of
the situation. How do you recruit
N.CC. cadet in the other ranks right
into the Armed Forces? How do you
take an N.C.C. cadet officer who is
probably a school teacher above the
military recruiting age into the regu-
lar forces of the Army? It
is easy enough to make a speech
which has no relation to administra-
tive considerations or to the rules ap-
pertaining to this particular organisa-
tion. So, it is not possible to pick an
N.C.C. cadet or boy and say, you now
be an officer, without training. That
training of the N.C.C. just prepares
him to go to the military college, and
in the military college, if he does
very well, and if among the appli-
cants to the Military college, the main
bulk comes from the N.C.C., then the
N.C.C. has justified itself.
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The way the House expresses its
satisfaction, or rather, I would not
say, satisfaction, but its desire or mn-
terest in a particular matter is to be
-very critical about it when it begins.
It is so certainly with thé Ministry
of Defence. When the production
went up, the House was extremely
concerned about it, in what different
ways it should be done and so on, It
iz natural in a parliamentary system.
“Therefore, 1 accept this criticism that
the N.C.C. should be run this way or
that way as a parliamentary way of
-expressing interest in this matter.

Now, I come to the development of
the N.C.C. In the last twelve months,
have been introduced into the N.C.C.
twe categories. One of the categories
is the kind of idea, though not neces-
sarily exactly the kind of idea, which
Shri U. C. Patnaik has given expres-
sion to, that is to say, out of the
N.C.C. ranks should go out not only
boys who are recruited to the other
ranks but also boys who are recruit-
ed to the officers’ ranks. So, there
has been introduced now into the
N.CC, what is called the officers’
training unit which is to take each
year 750 boys. And those boys will
correspond to gentlethan cadets at
Dehra Dun. They will all be officers,
‘They would: not be officers in units,
but they would be ecadet officers.
And they are being trained as officers.
And entry into that will be severely
restricted to people who have, on the
one hand, the mnecessary physical
stamina and on the other, the neces-
sary physical ability, which is some-
times lacking in a greater part of the
recruits. Also, there are specialists
eiter in engineering or medicine or
o5t accounting or administration or
who have great capacity for leader-
ship. That is to say, this number of
‘750 will be distributed over the uni-
versities in India, and will demand
only @ few from each institution.
‘S0, there is room for one to chooze,
And individuals may also go, that ie,
‘boys who have already spent two or
‘three years in the N.C.C, if they
are not above the age for recruit-
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ment. And if they show promise,
from there they will enter the mill-
tary colleges, only for flnishing
courses, even as the engineers go into
the senior course at Poona. So, that
is the position with regard to one
category. The other category Is the
N.C.C. Rifles.

Shri U, C. Patnalk: I would beg to
correct the hon. Minister. At page
108 of this Government publication of
1959, the official figure is stated to be
73,407, it is not 2} lakhs as stated by
the hon. Minister....

Shri Krishna Menon: 1 would seek
the protection of the Chair. Govern-
ment must be allowed to express their
position. ..,

Mr. Chairman: The hon. Minister is
not giving way. Two Members should
not stand speaking at the same time.

Shri U. C. Patnaik: He has contra-
dicted the facts published by Govern-
ment,

Mr. Chairman: The hon. Member
can point it out later. First, let the
hon. Minister finish his speech.

Shri Erishna Menon: It is true that
some people live in things of the past
And this book is of the past.

Shri U. C. Patnaik: This is India,
1958.

The Parllamentary Secretary to the
Minister of Defence (Shri Fatesinhreo
Gaekwad): This is 1960 now,

Shri Erishna Menon: The question
is whether the House accepts the
figures 1 give with all sense of res-
ponsibility as I have on behalt of
Government.

So, the other category that has
been introduced is what is being call-
ed the N.CC. Rifles. This requires
some explanation. The incorpora-
tion of rifle regiments in
the regular Army is the normal prae-
tice. First of all, they are infantry
units, They are lightly armed, and
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can be of quicker movement, and
their training is adapted to that pur-
pose. But no impression should be
gained that these NCC Rifles units
are any kind of cheaper or inferior
edition. They go through the full
course of training, they will be under
the same officers or have the same
kind of instructions, and be largely
commanded by National Cadet officers
who now, after ten years of the NCC,
have gained experience in this matter,
It is in regard to this aspect of the
NCC that Government have given
recently their very great attention,
and announced that before the end of
the budget year of 1860, 250,000 young
men are to be enrolled; they will
bear arms, they will go through the
proper training and role. That will
not affect the NCC as it stands today,
that will go on in the same way, and
we hope in the same way it will be
progressing also.

Now, what will be the position of
the numbers in that case? Today, it
is estimated that between the ages of
17 and 20, perhaps there are 900,000
boys in our educational institutions.
We all hope and wish, and we expect
that it will go up quickly. But,
any